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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No. 32/2026/EZ

IN THE MATTER OF: -

Madhusudan Palai & Others- -Appellant(s)

Versus

State of Odisha and Others. -Respondent(s)

AFFIDAVIT ON BEHALF OF THE OPPOSITE

PARTY/RESPONDENT NO.07 
STATE ENVIRONMENT IMPА

СТ

ASSESSMENT AUTHORITY (SEIAA), ODISHA

ADHESIVE
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Dr. Pradeept Kumar Nayak, son of Sri B
himasen Nayak aged

Bout 43 years, at present working as Environmental Scientist,

State Environment Impact Assessm
ent Authority, Odisha, do

hereby solemnly affirm and state as follows.

That I am the deponent in this affidavit and I have been duly

authorized to swear this affidavit on
 behalf of the Opposite

Party No.07 before this Hon’ble N
ational Green Tribunal.

That, I have gone through the original
 application and Hon'ble

NGT, EZ order dated. 11.03.2026 and und
erstood the contents
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thereof. I am well acquainted with the facts of the case and the

relevant official records. Any contention, allegation or averment

not dealt with in the present affidavit shall be construed as

denied.

4. That, this is matter on Ramachandrapur laterite Stone

Quarry-01 and Laterite Stone Quarry-02 in Khordha District

of Odisha State. In this case the petitioner alleged that

clearing the land and felling the trees from the

Ramchandrapur Laterite Quarry-2 on 11.01.2026 without

obtaining Environmental Clearance, Consent to establish

(CTE), Consent to operate (CTO), Lease Agreement and transit

permit (Y-form).

5. That, in reply to the averments made in the Para-01 to Para-

34 of the original application, deponent humbly submits that

in this case neither any application/proposal in respect of

Environmental Clerance (EC) for Ramachandrapur Laterite

Stone Quarry-01 and Laterite Stone Quarry-02 in Khordha

District of Odisha State has been received at SEIAA, Odisha

nor issued any EC regarding the said source.

6. That, earlier the State Environment Impact Assessment

Authority (SEIAA), Odisha, the respondent no. 07 received a

complaint petition dated 14.01.2026 from villagers of

Ramachndrapur of Khordha District regarding un-authorized

extraction of Morrum and Laterite from Ramachandrapur

Laterite Stone Quarry-01 and Laterite Stone Quarry-02 in

Khordha District of Odisha State. The Complaint Petition has
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forwarded to the Deputy Director of Mines, Khordha vide
SEIAA, Odisha letter no. 7019/SEIAA dated 20.01.2026 for
information and necessary action at their end.

Copy of the complaint petition dated 14.01.2026 forwarded to
the Deputy Director of Mines, Khordha vide SEIAA, Odisha
Letter no. 7019/SEIAA dated 20.01.2026 is attached in
Annexure-I.

7. That the deponent reserves the right to file further affidavit as
and when necessary.

8. That the facts stated above in this counter affidavit are true to
the best of my knowledge and belief which are based on official
records that I believe to be true.

Identified by

Advocate

VERIFICATION

Pradrept kumar Nayak
Envirepmental Scientis

SETAA, Odisha

Verified at Bhubaneswar on this day of 2.0 MAY 2026.
that the contents of the above affidavits are true and correct on
the basis of the records maintained by the respondent in the daily
course of its business, no part of it is false and nothing has been
concealed therefore.

Place: Bhubaneswar

Date:

SWORN BEFORE ME

SAMANTARAT

YRATON 
GOVER

2012
DIST-KHURDA
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HA

BBSR, ODISHA
MOB-9439143015

ONMENT OF

Pradept korma yKemarNayen

SEIAA, Odisha
DUSASAN SAMANTARAY
NOTARY, GOVT. OF ODISHA
BHUBANESWAR, ODISHA
3 REGD. NO. 88/2012

MOB-9439143015

D
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